
Open Court 
CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH ALLAHABAD 
 
Dated : This the 13th day of May 2019 
 
Original Application 330/01414 of 1998 
 
Hon’ble Ms. Ajanta Dayalan, Member – A 
Hon’ble Mr. Ashish Kalia, Member – J  
 
Harveer Singh, S/o Dhanpal Singh, R/o Village – Baraur Amanullapur, 
Amapur, Bisauli, District Badaun.  
 

.......Applicants 
 

By Adv: Shri R.K. Singh and Shri R.P.S. Chauhan 
 

V E R S U S 
 
1. Union of India through Secretary Post and Telegraph Department, 

New Delhi.  
 
2. The Chief Post Master General, Department of Posts, India, UP 

Circle, Lucknow.  
 
3. The Superintendent of Post Offices, Badaun Division, Badaun.  
 
4. The Inspector of Post Offices, Bisauli Sub-Division, Bisauli, District 

Badaun. 
...........Respondents 

 
By Adv: Ms. Shikha Dixit. 

O R D E R 
 
By Hon’ble Ms. Ajanta Dayalan, Member – A 
 
 None for the applicant.  Shri Shiv Mangal brief holder of Ms. Shikha 

Dixit, learned counsel for the respondents is present.  

 

2. Vide order dated 02.01.2019, the respondents were directed to file 

CA within 6 weeks. The same is still to be filed.   

 

3. Learned counsel for the respondents seeks additional time to file 

CA. However, it is observed that prayer of the applicant is rather limited.  It 

seeks quashing of the order dated 30.11.2018, as well as to decide the 

application of the applicant dated 06.12.2018 by passing reasoned and 

speaking order within stipulated period of time. We observe that the said 



application is subsequent to passing of the impugned order dated 

30.11.2018. 

 

4. In view of the above, we direct the competent authority amongst 

the respondents to take a view on the application of the applicant dated 

06.12.2018 by passing a reasoned and speaking order within a period of 

two months from the date of receipt of a certified copy of this order.  The 

order so passed, shall be communicated to the applicant.  Needless to 

say that this order should not be construed as any expression or opinion 

on merits or otherwise of the case. 

 

5. In view of the above, the OA is disposed of.  There is no order as to 

costs.  

 

  (Ashish Kalia)   (Ajanta Dayalan) 
     Member – J                                    Member – A  
/pc/ 


